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(x) Reported notice fOr termination 
of services of some employees by 
the daily Maharashtra Herald of 
Ptona. 

SHRI V. N. GADGIL: Sir, I want 
to make a statement under Rule 377. 

The Daily Maharashtra Herald of 
Foona has given notice to 40 ot its em-
ployees terminating their services on 
the ground that the firm run"'Jing the 
newspaper has purchased new import-
ed photo composing machine. It .is 
reported that other newspapers like 
Sakal and Tarun Bharart in Poona 
and several other newspap~rs in the 
country are similarly going in .for mo-
dern printing technology which will 
result in large scale unemployment in 
newspaper industry. It is also appre-
hended that introduction of machines 
like visual display Terminal, photo-
1;typesetter(, composing ledit machines 
will do away with hot metal type 
production of composing and printing 
newspapers. At least in some cases, 
it is suspected that the big news-
papers are goJng in for this kind of 
automation, with a view to avoid im-
,plementation of the Palekar A ward. 
These big newspapers depend on the 
Government for newsprinits, advertise-
ments etc. and on nationalised banks 
fOr loans for buying such new ma-
hines. I request the Government to 

intervene in the matter and deny 
these facilities to them unless they 
agree to the principle of modernlsation 
without hardship to the existing eml?_-
Ioyees. 

15.84 hrs. 
·CENTRAL SILK BOARD (AMEND-

MENT) BILL-Contd. 

MR. DEPUTY-SPEAKER: Now we 
come to the next item on di ~ussion 
and voting Qn the Central Silk Board 
(Amendment) Bill, 1981. 

Shri Shiv Kumar Singh has already 
taken six minutes. The balance left. 
for this Bill is .one hour and nine 
minutes, The Minister will reply at . 
about 3-45 P.M. SO, the speeches will 
conclude by that time. You may take 
one Or two minutes more. 

SHRr MOOL CHAND DAGA 
(Pall): There are a number of Mem-
bers who want to. participate On this. I 

You will kindly extaend the time by 
half-an-hour more. 

MR. DEPUTY -SPEAKER: The time 
has already been allotted. How can I 
alter it? 

SHRI MOOL CHAND DAGA: You 
can alter it. The other bills are not 
important. 

MR. DEPUTY-SPEAKER: You 
move an amendment. 

Shri Shiv Kumar Singh. 
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~e; ~~14lj 1 qwr ~ ~ ~ 
~ ~ ~ If- r.,q'~'f ~ ~ tIT fen 
~~lf ~ ~~an~(- I 
~~~~ ~·~(ren~ 
q_:-u;ft Gfl~ 1311 Cfii mv.r ~ ., r-sr 4 I., ~~ 
~ €iiSl(ld' (" I ~ ~ ~ ~
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arN ~ Gfi ~ ~ Clil1f ~ \ill 
~r: I 

~ ~ ctfl ~ it Cfifo~ ~ ~ 
~ lffiC{ cftcrit ~ 3fT ~ (- 1 ~ 
~ cf: ~ q-( ~ Qljqf~ ~ r 
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" \311T~ ¥'l~ 144, 
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"During the year 1977-78, Gantral 
Government sanctioned intensive 
Sericultural ,Development Schemes 
to be implemented as Central sche-
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r~hror~~] 
mes by t state Governments dur-
ing the period 1977-78 and 1978-79 
in the States of Karnataka 'ramil 
Nadu, West Bengal and U.P. 'these 
schemes involving a total outlay of 
Rs. 4.4 crores have resulted ill addi-
tional production 4.9 lakh kgs. of 
raw silk of the value of Us. 13.5 
crores and additional employment 
of one lakh persons. These schemes 
have been transferred to the res-
pective State Governments with 
effect from 1st April, 1979" . . 
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~, 3f 14 J' \S 3f"R: ct1F't 41 ( atn: ~ 
metre ~. ~. ~., ~-~, 
~ci3ij(~"'8, ~,~, ~~-
~, ~~~, ~ ~ ~ I 

~~m~#~~~ :rl 

416 (a) The Central Government 
may terminate appointment of the 
Chairman after giving him notice 

t or a period of not less than 1 hree 
months:" 
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*SHRI ERA MOHAN (Coimba-
tore): Mr. Deputy SPeaker, Sh', on 
behalf .of D.M.:K., I wish to <>ay 'a few 
words On the Central Silk Board 
Amendmen1; l3UI. The parent A~t was 
passed in 1948 in which there was no 
provision stipulating the tenure of 

'the office 'O,f Chairman and also no 
pr.ocedure had been enumerated 
therein for the removal of Chairman. 
All these 34 yearS' the Central Silk 
Board had been functioning with ,this 
drawback and the Government had 
all along been helpless to terminate 
the services .of Chairman who had not 
proved his worth. Now this deficien-
Cy is being sought to be removed by 
this a_mending Bill . 

.... The origmal speech was delivered in Tamil. ' 
~ 
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I can' enumerate numerous instan-
ces to sUbstantiate my contention that 
the Central Silk Board has not been 
functioning effectively all these years. 
The recent proof is ,that for the past 
three months the Board is literally 
non-existent. The orders shifting the 
OffiCe of the Board from Bombay to 
Bangalore had been passed some 
three ~ars agO'. Since then the emp-
loyees and the officials are on virtual 
strike. They do not want to ' go to 
Ball1galore. All the work in the Board 
has come to a stanastill. I wonder 
how the Government is putting up 
wjth thls kind of wayward behaviour 
of the staff of tbe Board. Some three 
months more may be given to them 
.for making up their mind. Evcn after 
that if they do no.t move out ot Bom-
bay, then all of them must be trans-
ferred to some other Central Govern-
ment department and new staff must 
be' pOSted in the Board and it should 
be shifted to Bangalore. Tn a vast 
country like ours, these decisions are 
t~en in the interest of industry and 
those engaged in the industry. We 
should not allow the dan~rous por-
tenos .to gather roots in our co~.mtry. 

The very fact that now we are im-
porting huge quantities of silk yarn 
from China is the proof positive for the 
C nira1 Silk Board's callous neglect of 
the industry all these 34 years. When 
this could have been developed into a 
potential cottage industry, generating 
employment in the rural areas Where 
crores and crores of people are un-
employed, we are in the unfortunate 
situation of importing silk yarn. The 
priCe of imported silk yarn is much 
lower than that of indigenous yarn. 
That 'means China has taken great 
interest in developing this industry and 
the Chinese silk yarn has flooded our 
country. In fact t his is proving a 
death-kne ... l for t he indigenous silk 
industry. The price of indigenous yarn 
cannot be brought to th level of im-
ported Chinese yarn because of steep 
increase in input costs. Then there 
are many deficiencies in the system of 

distribution of the imported yarn. The 
genuine .weavers are not getting silk. 
yarn. In Tamil Nadu more than 10,000 
families are dependent on silk yarn. 
'They are all on the verge of losing 
their livelihood for want of adequate 
supplies of yarn. The hon. Minister 
should bestow his personal attention 
in this matter and ensure proper, dis-
tributlon of silk yarn. 

Indian silk used to be a proud pos-
session in foreign countrieG. We were 
the leading exporters of silk. Today we 
are graduany killing this industry by 
our importing silk yarn, by improper 
distribution of the imported yarn, and 
by not effective steps to augment silk 
yarn production. Even the ' master-
weavers ha've become so disill_usioned 
that they may call it a day. At this 
juncture, there is a rum our that the 
Government is thinking of constituting 
in a Silk Export Promotion Council 
When there is no possibility at all for 
the export of silk, I wonder why should 
there be an Export Promotion Council. 
On the first day of this Session of Lok 
Sabha, there was a starred question 
about this and the hon. Minister re-
plied in detail to all the supple-
mentaries. We will be doing wrong 
by setting up this Export Council for 
silk. Instead, there is need for a Silk 
Development and Financing CounciL 
Adequate funds are not available for 
the development of silk indllstry. The 
commercial banks do not extend loans. 
Similarly' the natio:lalised Banks do 
not' extend loans. There should be a 
financing institution at the highest level 
for this industry alone so that required 
financial assistance is given to -the peo-
ple engaged in the industry. I urge 
upon the hon. Minister not to take this 
suggestion casually. He must look into 
this and do the needful. He must 
order immediately the examination of 
the possibilities, and nece&sary steps 
must be taken in setting up this 
body. 

Like Bang.a!ore, many tOWllS in 
. Tamil N adu have got salubrious di-

mate for sericulture. . Particularly 
Coimbatore is best suited for this 
purpose. 
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MR. DEPUTY-SPEAKER: Coimba-
tore is in your parliamentary consti-
tuency. 

SHRI ERA MOHAN: Yes, Sir. I am 
very proud of that. When the Office 
of the Central Silk Board is set up in 
Bangalore, a regional office should be 
opened in Coimbatore so that necessary 
incentives are given to those interested 
in sericulture. Coimbatore is just like 
Bangalore in climatic conditions. 

With these words, r support this 
amending Bill on beha'f of my party, 
the D.M.K. and .:onclude my speech. 
I hope tnat the hon. Minister will pay 
attention to the suggestions I have 
made. 

SHRr ZAINUL BASHER (Ghazipur): 
Mr. Deputy-Speaker, Sir, this Bill has 
been brought forward in this House 
for a limited purpose. While support-
ing the Bill, 1 would iike to make a 
submission to the hon. Minister who 
is doing his job very efficiently. 

MR. DEPUTY-SPEAKER: You have 
got a certificate from him. The be-
ginning itself is silke'l. 

SHRI ZAINUL BASHER: 1 am gi v-
iog him silken compliments. Sir, 
whenever we talk about silk, the mIme 
of Karnataka and Bangalore are al-
ways mentioned. 

AN HON'BLE MEMBER: Mysore 
also ..... 

SHRI ZAINUL BASf~ E?.: Karnataka 
includes Mysore also. nut, Sir, other 
plac s which are either producing silk 
or consuming silk and ~ilk products 
are conveniently being forgotten. The 
reality is that Karnataka is not so im-
portant eifher in the production of silk 
Or in the consumption of silk. I will 
give YOU figures in so far production 
of shk and silk products are con-

cerned:-

Tasal' Silk. 70% prodtlcec\ in Bihar and th 
ual:mce in M< h~ra htra, Ma-
dhya· Pr"dt'S~l LInd Ori · . 

Eri Sil k . 80% produ d in As am 
ami: balanc in Bihar and 
Oris ::\. 

Muga ilk. 100% produced in N am. 

Mulb fry ilk. 50%in Karnataka. and balance 
in West eng 1, Andhra Pra-
de h, J mmu & K ' hmir, Tamil 
Nadu, Uttar Pradesh and 
Madhya Pradesh. 

o far as consumption of ilk and silk pro-
duct Me cor. cern('ld, the figure ~>.1 C as 
follow: 

75 % of R aw Silk output is con-
sumed by weavers of Banaras, 
Bhagall,ur and MaIda. 

Three places are consuming 70 per cent 
of silk. Eighty per cent silk hand-
looms a re in U.P. , Bihat, ,£\ssam, West 
Bengal, Madhya Prade3h and Orissa. 
And you are talking all the time about 
Bangalore, Karnataka whenever the 
question of silk" comes up. On the top 
of it, tne Central Silk Board always 
provides 70 per cent of its research, 
science, technological and extension 
strength to the state of Karnataka. 
Seventy per cent of the Central Silk 
Board budget is- aiways earmarked. for 
Karnataka at the cost of others. 

Today, Karnataka sericultlldst earns 
Rs. 10,000 per year from one acre of 
mu16erry whereas 1akhs and lakhs of 
adivasis in Maharashtra, Madhya Pra-
desh, Bihar, Orissa and Assam hardly 
earn Rs . 500 per year by rearmg Tasar 
siikworms. We owe more responsibility 
towards these underdogs to wh,:>rn the 
20-point programme is vddressed. 

There is a controversy about the 
location of the head office of the Cen-
tral Silk Board about whiCh my friend 
from Tamil Nadu was also talking. The 
head office of the Central Silk Board 
is being transferred from Bomb'lY to 
Bangalore? Why? Karnataka is not 
such an important centre. 

AN HON. MEMBER: It is because 
important M.Ps. are from there. 

SHRI ZAINUL BASHER: An impor-
tant MP from Assam ili also there; 
Assam produces 100 per cent muga 
silk. 

The head office should remain in 
Bombay. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): But it is not working 
because of the cont rover y. 
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SHRI ZAINUL '9.AS8ER: Tl;lere is a 
very strong .lobby to shift the office 
irom Bombay to Kamataka. I urge 
upon the hon. Minister to lock into 
this matter. Tile bead office of the 
Central Silk Board so-ouid be located 
at Bombay. 

Now, I come to the ~onal offices. 
There are some zonal offices situated 
at Srinagar, Bomb3Y, Bangaiore, 
Madras and Caicutta, but no zonal 
office is situated in M;ldhYa Pradesh, 
Bihar, UP or in Assam, where more 
than 75 per cent silk is being con-
sumed. I urge upon the Minister that 
at least a zonal office should be set uP 
at Varanasi. Varanasi and its adjoin-
ing areas account lor more than 50 
per cent consumption in the country. 
One zonal office should also be situ-
ated at Bhagalpur, because sericulture 
has not been developed in those areaS. 
In fact, it has not !:;'een allowed to 
develop in the areas, w~le!"e the con-
sumptiqn of silk is more, because of 
certain vested lnterests. Sf'riculture 
should be developed in these areas; 
the climate is very s·.Jitable. In fact, 
everything else is suitable, but the 
encouragement is not being given, 
training is not being given, and con-
sequently, sericulture is not being 
developed at places where the con-
sumption is more. 

Now, I come to the problems of 
Varanasi. 

During the Winter Session, I raised 
a matter in this august HOUSe under 
Rule 377 that more than five lakh silk 
handioom weavers are out of jobs. The 
looms were closed because of the ab-
normally high prices of silk yarn. The 
prices inc:t:eased by 50 p~r cent and 
the handloom weav~rs were out of the 
job. There was a, str,ike in B~:oar~ s. 
It was not because silk was not avail-
able, but because the Silk Board or 
the other Agency of the Karnataka 
Government, which is responsible for 
the silk deve~opment and the sale of 
silk had so managed ihai some bjg 
people, cornered th,e entire stock of 

silk and they rais~ the prices ab-
normally high. 'Sdnce Banaras uses ' 
silk mostly from Kamataka and. the 
prices went high to the extent (,t 00 
per cent, there was th strike. 

1 am thankful to the Gc.wernmen t. 
They have come to the rescue. They 
a'rranged some import from China and 
the other 'COUntries to meet the situa-
ti'on. Yet -the situation remains the 
same, The reason is that the Varcmasi 
sarees need certain grnde of silk, but 
that has not been supplied to , thr:m. 
I have heard that the silk w!lich i~ 
needed here in Vara:lasi has been su.!)-
piied to Bhagalpur, w'bich needs a 
different grade of ilk. The U.P. 
Handloom Corporation has invested 
crores of rupees to bllY the imported 
silk and the stock (\f the silk is piling 
at Varanasi, since it is not fo,:!;" the 
benefit ot the weavers there. There-
fore, I urge upon the ::flon. Minister to 
kindly look into the matter and to 
arrange the supply in such a mann r 
that the grade needed by the VaranaSi 
Silk weavers is made available to thf:m. 

Sir, I am not against the South. I 
like South very ,nuch. I am rather 
devoted to South. But it So hqppens 
t hat the Central Silk Board is al\vays 
dominated by the people of South, 
particularly of Karnaiaka. And they 
do not see the interests of the Nor-
thern states. 

PROF. MADHU DA NDA VATE (Raja-
pur): Mr. George is from Karnaiaka'. 

SHRI ,zAINUL BASHER: Yes, both 
the Fernandes are from Karn taka. 
But he is moving round the country 
and you are stuck there. 

Therefore, I urge upon the ):Ion. 
Minister to kindly see to it that when 
the Board is constjtated, difrerent 
parts of the country which p oduce 
silk or consume silk are also represent-
ed on it. And the Ho.'} .. Minister should 
at least ensure that the Chairman on 
the Board should be from the sill\: con-
suming area. am not offering my-
self! but anybody from the sii.~ con-
suming area. must be appointed Chair-
man .on the Board. 
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SHRI T. R. SHAM ANNA (Bang:l-
lore Soutn): Sjr, I came from Kar-
nata,ka which snpplies the bulk of raw 
.silk. Furthermore, I represent a con-
stituency w1!icQ is t~'l nerVe centre for 
.silk trade. 

Sir, I cannot unders~and why my 
..Hon. friends nave started this contro-
versy. From time immemorial Kar-

.nataka has been producing almost all 
-the raw silk required by the whole of 
the country. Of late, Tamil Nadu has 
·taken steps to see that it also has good 
production or raw silk product j on. But 
J am not so narrow-minded as 'some 
of my friends are. I would say that 
-the Silk Board should be situated in 
a State which has ~he highest silk pro-
duction . and the highest quantum of 

·trade. Tamil Nadu is also near Kar-
nataka States, -and I would request my 
·Hon. friend from Tamil Nadu, let us 
,not quarrel so that it is sent to 
'Kasfunir. 

Sir, Banga10re is a rl.ace where its 
,main industry is situated and it is the 
biggest market in the world . Further 
more, there are a large number si1k 
weavers working in Bangalore. There-
-fore, I humb~y appeal to the Govern-
ment and my_ hon. friends to see that 
,it should -be located in Karna-taka for 
'the present. And- when the silk in-
dustry spreads and other states ~:ome 
forward to produce more of sille, then 
·they can ask for it. But let them not 
do anything in a hurry, because indus-
try is already suffering. And I don't 

-want this ingustry to f ... Lrther surrer by 
'premature transfer from Bangalore to 
some other pla~e. Bombay is neitber \ 
a silk producitlg area, nor has it got 
silk industry. So, I don't understand 

'why there is such a ory to take the 
'Silk Board away to Bombay. 

MR. DEPUTY-SPEAKER: It is this 
part of the speech, the Minister will 

~ find very difficult to reply. He is sup-
' porting Bombay and you are snpport-
"·ng. Bangalore. 

'SHRI T. R. SHAMANNA: Sir, this 
.:Act should have been amendeg tong 
ago. 

The Silk Board, has not helped much 
to the silk trade and the ~ilk industry-_ 
Nor has it done anything for its deve-
lopment or for 1 s research work. Last 
year the silk produetion was affected 
because of the destrucfion of the silk 
crop by tne Roozi fly. Therefore, the 
silk industry had :0 suffer a lot and 
the silk prices were fantastically hi"h 
at that time. The Silk Board had not 
come up with any remedy to overcome 
or avoid the havoc caused by the Hoozi 
flies. Therefore, I charge the SDk . 
Board for having been completely un-
helpful as far as the development of 
the silk indusfry is concerned. The 
job of the Silk Board is to see that 
research is made So that we may be 
able to have quality silk at a lesser 
cost. 

The Silk Board as it has been con-
stituted now, is to , be scrapped. I 
recommend that the Board must' be 
constituted on the pattern o! the Coffee 
Board where the interests of all the 
people connected with the ilk industry 
are taken on it. The Silk Board should 
also see that the industry as a whole 
develops property and that these en-
~aged in this industry benefit econo-
mically. I am dare say that silk indus-
try can give employment to lakhs of 
people. In the same way it can help 
a great deal in earning a lot of f01'eign 
exchange through foreign trade ;llso. 
Therefore, the Silk Board has to be 
rejuvenated on proper li.nes, to see that 
the silk industry develops on right 
lines. The silk indust ry can solve t~e 
unemployment problem to a great ex-
tent. FurtHermore, it will fetch .forelgn 

. exchange if we export silk. 

The silk industry is a vel,'y important , 
industry. Once I was the Chairman 
of the Central Beggar Relief Com-
mitte€. In order to see that ~he begg?rs 
were given some employment., we en-
gaged some beggar boys and engag d 
them on silk twisting_We were pay-
ing them Rs. 2 p~r day. After receiving 
training, these boys were taken by the 
silk twisting factories where they were 
paid Rs. 12 to Rs. \4 a day. 
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There is ample S~Qpe in the country 

for the silk industry to develop. World 
Banit has given a large sum for silk 
development. It may be expended on 
the silk- industry. 

It is ulifC>i' (mate that the Silk Board 
and tne Karnataka Government have 
not taken proper steps. They have 
made a mess of the whole thing. Silk 
which was selling at Rs. 250 a Kg. 
went up to Rs. 720 per Kg, not only 
in Karnataka, but Dl '0 in T amil Nadu. 
The weavers were put to great hard-
ships-in Kancheepuf3m in Tamil 
Nadu Dharmavaram in Andhra, , 
Banaras in U.P. and in Kashmir. The 
weavers suffered very much on account 
of the high cost · of raw :>iik. The 
weavers' plight was miserable. 

I have raised this matter in Parlia-
ment under rule 377, interpollations 

. and Calling Attention. But nothing 
has been done. 

There is now a crash in the market, 
in respect of silk. The- state Govern-
ment of Karnataka, instead of taking 
measures to allevite Ithe sufferings of 
weavers, have formed a Silk Ex(;hange 
which consists of vest~1 interests. So, 
they went on r aising silk price, and 
they have now stored about Rs. one 
crore worth of raw silk. Four months 
back, the price was ranging between 
Rs. 600 and Rs. 720. Now it has come 
down to Rs. 350. This has hit the silk 
weavers of different States. I ~m quite 
sure that because of this fall in prices, 
many people in the silk industry, parti-
cularly weavers, will be put to great 
hardship. 

In the interests of growers, consu-' 
mers and weavers, the silk illdustry 
should be r.ationalized to such an ex-
tent that the industry will be able to 
provide not only employment, bu11 also 
help in the economic development of 
the country. 

My friend Mr. Oscar Fernandes was 
just saying 10 Kannada, that the silk 
industry must be re-organb:ed, sO that 
it might develop well. As a consumer 
I fiave _to tell you this: the silk saree , , 
is a must, so far as South Indjan ladies 

" • • • l ..,. 

are concernea---"whether they belong to· 
I the middle class or upper class. I have 

five daughters. For the first daughter's 
lllarriage, I spent Rs. 2,000 on silk 
sarees. For the last 1aughter of mine 
whose mar.1'iage I ha "e cele1>rated re-
cently, I had to spend Rs. 10,900 on 
silk sarees. But the quality and weight 
of the sarees costing Rs. 10,000 haw 
are far inferior when ('ompared to the' 
earlier low-priced sarees. 

The silk industry has becom~ a 
gamble 10 the hands of veosted interests. 
Unfortunately, instead o'f helping th~ 
grower or the consumer, the Govern-
ment is helpmg lhe middlemen, who 
are making huge .:>rofits, at the cost 
of the other two classes. L<Jkhs of 
rupees are amassed by middle m n. 
Unless the middle men are remo ed 
and we arrange for cooperatives or 
some other suitable or'ganiz:ttion, sHk 
industry cannot be r'leveloped well. 

In the meanfime, Karnataka · Gov-· 
ernment has started what-i '-called th~ 
Silk Exchange. Instead of helping the 
silk weavers, the Sil!c Exhange 11a 
begun to compete in the bazar. Further-
more, there is the vf'sted inter st of 
moneyed people. They have managed 
things in such ,1' way Le. to see that 
only they are benefited, an,d not the 
grower, consumer or the weavers. 
These middle' men make huge profit. 
They have virtually begun to gdmlJle 
with the silk industry~and the Gov-
ernment must be careful about it and 
see that The Silk industry develop on. 
modern lines so ';hat the interest of 
the growers, the interest of the weavers 
the interest of the reelers and l astly 
the in'ferest of the consumers is safe-
guarded. They ShOllld also see that 
the middle man somehow or other is' 
removed. Then they should also see 
that the silk industry is not given in 
the hands of the politicians, 'Whrn Mr. 
Devraj Urs was removed from the' 
Ministry, he become the Chairnlan of 
the Silk Board. JIe h ad no time to' 
devote for -the development of the silk 
industry. After him, aI~other perSOll 
from the Rul1ng Party became the) 
Cbairman of the Silk; Board. After-
ward~, when the Janata . (arty came-

'. 
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to power, they Drought their own man 
and· he become the Chairman of the 
Silk Board, who is tne present Chair-
man. I am quite sure, if the Silk 
Board is manned by 'politicians, it will 
not do any good to the silk industry 
and to the people also. Therefore, I 
appeal fo tlie Go ernment that the silk 
industry must never be given in the 
hands of the politicians for serv5ng the 
national l~terest. For Hea en's sak.e, 
do not bring any pOliticIans in the Silk 

I Board and politics in the silk industry. 

I appeal to the 'Government that, for 
the good evelopm~nt of the silk in-
dustry, .a Karnataka rna:! who knows ' 
the silk trade very well, silk business 
very well, sho uld lie uppointed Chair-
man of the Silk 'Board. I ~ g:.lin appeal 
to 'the Government not to bring any 
politician on the Silk Board. Our ex-
perience shows that wnerever these 
politicians are on the oBards, ~ they 
have used their position [or I thei~ per-
sonal end~, for thei Own benefit and 
not for the-d'eVerq ment of the indc.stry 
.and the good of the people. Thel'€fore, 
whatever may be the plea of the other 
bon. member~ about the silk in,lustry, 
I strongly appeal to the Government 
not to bring any politician in the silk 
industry. 

There is a lot of scoPe for develop-
ment of the silk indudtry. In Tarnil-
nadu, they have started the produc-
tion of raw-silk. Likewise, it should 
be developed in Andhra Pradesh. in 
Bihar, in Assam and in many other 
places in the country where the con-
ditions are fa ourable for the growth 
of the mulberry. 

The Wor ·Bank has given ::\ large 
fund to the Government. I appeal to 
the Government to see that the siJk 

developed in a scientjfic way so that 
we ,may get the maximise advantage 
out of it. 

MR. DEPUTY-SPEAKER: Shri Oscar 
Fernandes. 

I 

SHRI OSCAR FERNANDES: I seeK' 
your permission 10 speak in Kannada. 

MR. DEPU'rY:-SPEAKER: Yes. 

'" SHRI OSCAR FERNANDES 
(Udipi): Mr. Speaker, I come from 
Karnataka, the birth place of the silk 
industry. Mysore, the premier city 
of the State, is synonmous with silk. 
Recen .ly t'.llere had been a problem 
because of the danger of. the flies 
which infested mulberry plants. 

It is not a matter of happiness that 
we had to import silk from China for 
mee ~ing our requirements. 

I am grateful to the Government 
for having shifted. the headquarters 
of the Silk Boara from Bombay to . 
Bangalore the place where the silk 
industry has been developing fas t. The 
move will help research for the tleve-
lopment of the industry and also the 
silk growers and users of silk yarn. 

The Karnataka Government has re-
ceived a loan/assistance of Rs. 80 
crores fram the World Bank for the 
development of the silk industry and 
the State GoveTnment are doing their 
best to modernise the industry. The 
development of the indus try will go 
a long way towards solving the pro-
blem of unemployment in our , coun-
try. 

My hon. friend Shri Zain-ul-Basheer 
industry should be deve~oped on mentione'd the fact that the Karnataka 
modern and scientific lines so that it 
considered as a national industry ha~- Silk growers earned about Rs. 10,(){)O 

. on one acre of cultivation whereas ~he ing national outlook. I once a.gaIn 
") .. d h growers in . Maharashtra got about appeal to the hon. Mmister au t e t 1th t .f 

Central 'Government to see that there Rs. 500. I would like 0 sa.y a 1 
th 'lk the Maharashtra and Assam growers 

15 no parfy politics, as far as e Sl also worked on scientific lines as the 
industry is concerned. It should be ____________ ~ __ _ 

-The original speech was delivered in Kannada. 
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[Shri Oscar Fernandes] 

Karnataka growers they could in-
crease their income to the level of 
Karnataka silk growers. If scientific 
cultivation is undertaken we should 
be in a JPOsition to export silk instead 
of importing it. If the Central Gov-
ernment helped tnis industry to deve-
lOp properly and also ensured re-
munerative prices for the growers, the 
industry would 'benefit as would the 
eommon man and the country. 

The workers of the Central Board 
are facing certain problems because 
of the lack of any spedfic reoruit-
ment and service rules the field 
workers are treated as casual lab-
ourers. Government should look into 
the matter so that the 'Yorkers can 
give their hes. Another problem 
which the Board is likely to face in 
spi ~e of the {[lifting of its head-
quarters to Bangalore is the shortage 
of field staff which is particularly, 
acute in my constituenoy South 
Canara. A similar shortage of field 
staff is in evidence in 'the States of 
As s.am , MadhYa Pradesh, Tamilnadu 
and otf'ners. It must be removed for 
the better functioning of the Board. 

If the money sperrt on the import 
of silk could be diverted to research 
we Slhould be able to increase the pro-
duction in our country to an extent 

. which would deliver Us from the 
necessity to import.. The fly which 
infest mullberry leaves . should be 
!dealt with first of all. A stable market 
mechanism should be established so 
that 1he fiuCltuations in the price of 
silk are minimised. We must also 
ensure the payment of remunerativ~ 
prices to the growers as we do in 
file case ·0£ other agricultural com-
modities like cotton. If that is not 
done, tlhe growers may switch over to 
other commodities. 

I think that it 'is best to leave ihe 
selection of Chairman of the Central 
Silk &ard to the Government. We 
s'hould t.rust the Central Government 
10 choose a suitable person for the · 

post. The State to which the Chair-
man Ibelongs should not cause any 
worry; what is important is whether 
he is a fit person to hold the po ·t, 
having the background and expertise 
needed for the job. 

~ ~I .. , .. tt'(~. (qc.;r): \rn'-
~ ~, nnr ~ ~ fCf?fiI~ cff' 
~ 601 q-.q ~ ~ tf ~ ~ 
~ ~ mrr lflIT (arn: ~ iffif ~ 
~~ ~ ~ ~ ijfffi{OI ~ 
173cr ~ q'\ Q:~I ~ ~ :q"R ~ 

~ nnr ~ "" 1f- ~ ~ ~-
~, ~, t:rU, m1rr' tf ·SI1lr :1 
~ ~ mft ~ 1(-, ~ i;fi{ Cfi'lf?:?fi" 
qr~:qm ~, ~ srn'!', ~, 
o;-rnTlf , lfelf ~ 3Tl7c( mnr , 
·~~{ICI, -smr: ~ ~ cn:, ~ 
~ ~ If ~ ~ It, m ~ 
(i'<::ICfI{ Q.M '( I ~ em ~WI{1'<I 
~ cii ~ ~ ~ql~t{ t~ ~ I 
CfI{I OII4t arh (.i~r{ If- ~,w ath 
~~~(t~~~ 
~ (" ... 

~ (,'W:tdl( 
Ch' :q i::til acn 4 

'" 

15.58 nrs. 

:~, 
'" 

[SHlU CHANDRAJIT YAD v in th 
Ch.a.ir] 
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f(\(fc" 1f \3~ lO? ~ ~ ( : 

This is tlhe decdsion of the Board: 

"The Member suggested that the 
present Central Silk Board Act 
should be amended to give m ore 
powers' to play a greater role in t'ile 
quiokening of the pace of develop-
ment and certain 0 her things." 

~ flt f'1 ~ ( ll'" CT~ ~ ~ +it 
" ~ arm: (I ~ ~ ~ ~ 

~ I OI'N 1949 ci ~ CfiT ~ 
~ \jf'f ~ r I i(~ ;r'1 r$ ~ if" 
arrcr ~ (- ::' 

('The Central Government may 
terminate the appointinent of the 
Chaitman after giving notice for a 

period of not less than three 
months." 

m 'aJ4(;R GR ~ (? ~ ~ 
GR' ~ ( I ' 

The Chairman is to be appointed by 
the Central Government. The Board 
shall constitute of the following Mem-
bers. The Chairman i to be appoint-
ed by the Central Government. 
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~ ~ (+1''1 Gf;r ~ ~ ~~ ~ 
{t~~fq)~w~~ I 
:q;H+I''1 ~ CfliT 8f4' r~ f\hah~' ~ ~ , 
~~W I ~~lf~~6I'h 
;r ~ If (I =cf4 (+1''1 q:i Cf41 ~ 
~ ~ (1\i(~ ~ ~ ~ r 
~ ~ m- m-r fen : 

"The Central Government may 
termi.n.a .e tht appointment of the 
Chairman after giving notice for a 
period o~ not less than three 
months ." 

It may terminate the services of a 
Chairman, after giving a no ice for a 
period of not uless than three 
months. It means 90 days. Chairman 
has got wide powers. 

~ 90 ~ if aT ~ 90 ~ ~. ~ 
Cfi'( <fm I :q~ (+1"" cni 10, 000 ~. 
ijCfi Gfi1 ~ ~ ctiT (I err ;:4'4 <+1''1 
q;i m Gfm:'1J1' q-{ ¥ Hf' ~r? ~ 
~~~(: 

"Subject to the proviso of the Act, 
the term of office of the Member 
shall be such period as not exoeed-
ing three years." 

Further it has been stated, "as may 
be prescribed". 

~ ~ ~ cr;rr;f ~ ~ (", ~
~GfiVf\{f~ I ~~~ 
3~~q)lf~qff~~fM 

"Except as provided in sub-rule 
(2) of Rule 8, every Member of the 
Board shall Ihold office fOr a period 
of three years from the date of his 
appointmen ', nomination or election 

as a Member of the board, under 
section 4 (3) of the Act." 

arr:r.f ~ ~ ~ If Sff~''4:~ Cfi'( m-t 
3~Gfi1~1 m~lf~ 
~? ~CfIT~,ffi~( 
~ ~ qIT mof ~ m? 
Subject to the proviso of the Act, the 
term of office of tlhe Member shall be 
such period as not exceeding 3 years, 
It is alrea'dy provided in the rules. 
The rules are in force. 

~ ~ sn-;[<:,41(! ~ ~ ~ m If 
3fT 1'J1i 3Th ~ 1955 If Q'~H'4i'c: 
~ m 3fR anf :~=n{ (! an ~ ( ~ 
~~3 ~~I W~~ 
ffi ~ 1'J1i? 
Not exceeding three years, as may be 
prescribe~. Already, it has b n pres-
cribed under certain rules. Rules have 
already been framed and they have 
been published. 'I'hey are statutory 
rules. 

"It shall come into force on such 
date as the Central Government 
may notify in the official gazette." 

~ hq l((sf (! c.flIT ~~? ~ a;n;r-
m ~ ~ m If ( 1948 'ff .. ~ 

(~) 

They have . already framed the rules. 
They say, "as prescribed". 'Dhey have 
already prescribed. It has alrea'dy 

I come in to force. 
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'" 
SHRI SONTOSH MOHAN DEV 

(Silchar): Mr. Chairman, Sir, I do 
not wan : to get into any controversy 
over the Amendment When Govern-
ment has brought it,' hey will get it 
passed. So, I would like basioally to 
concentrate on cer :ain problems of 
Assam. 

As many Members have said, Assam 
produces the rare quality, moga, 
which is the monopoly of the Assam 
cultivators, they expO,rt almost 80 per 
cent of it outside the country. The 
growers are in abundance not only 
in Assam but also in Meghalay~ from 
which the Deputy Minj ter of Com-
merce comes as well 'as Manipur. But 
most unfortunately the, Silk BoaD::i 
whioh has been formed to enoourage 
and develop this particu1ar industry 
which is basically a labour-oriented 
cottage industry, is not functioning 
well in our part of the country. It 
does no ma ~ter whether the head-
quarters are in Bombay or Patna or 
Calcutta, but if the Ministry keeps an 
eye and places an efficient !person at 
the right place, then it can function 
well and develop the industry. 



35 r Central Silk Board MARCH 18, 1982 (Amdt.) Bin 352 

[Shri Santosh Mohan Dev] 

, In one of the Consultative Com-
mittee meetings I drew the at:ention 
of the htm. Minister, and I would 
again draw his atten iOn now, to the 
question of finance. This is a cottage 
industry and , han~s should give 
finance to the growers, but unfortu-
nately though there are so many co-
operatives in this particular trade in 
Assam, they do not ge~ any help from 
the nationalised banks. It should 'be 
looked into. On certain occasions r 
have writ ' ell to the Commerce Minis-
try giving the names of the banks, but 
even then nO tanglible result has 
come. These ,growers are investing 
either their own money which is 
very small in quanti y or they are 
getting finance from private persons 
at high interest. In order to help the 
growers, there should be an effective 
Purchase Board so tha t tlhe growers 
can get back the money which they 
~nve t for growing this. 

I had been to China about seven 
months b3Ck and saw their silk indus-
try. They have introduced many 
types of designs to compete in the 
world market in moga and other silk 
products. The Silk Board should 
come forward to give market intelli-
gence about the different designs 
which are C'Oming up in the world 
marke in the silk indus ~ry, in the 
moga industry, and to develop these 
designs in the field in our country 
by employjng experts in the Silk 
Board, So that they can go and, know 
the marketing intelligence and tec'hni-
cal know-how. 

Another thing I would say is that 
in the 'Silk Board, as many Members 
have said, there is no representative 
of the interests of the growers. I do 
no : know whether it is possihle to do 
that. When trade fairs are being held 
in various parts of the country '8s well 
as abroad, the grower.." who have 
proved heir efficiency of their pro-
ducts s'h,ould be encouraged to go and 
participa '.e in that. Unfortunately, 
the officers go and come back by col-

lecting their products, They exhibit 
their pro'ducts there. It is not fair. 
The growers should go there and hey 
should be encouraged to g~ there to 
find out how their products are dis-
played there and 'it is only by that 
they will be able to learn many things. 

With these words, r request the hon. 
Minister to note down the suggestions 
of mine He should a'so implement 
them imd they slhould remain in cold.-
storage as is the case, in ,the past. 
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THE DEPUTY MINISTER IN THE, 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): Mr Chairman, Sir, 
I am thankful to the hon. Members 
fOr having supported the Bill and also 
for having s'hown great interest in the 
development of silk industry in the 
country. .. . ' ~ 

Sir, although the amendmen : con-
fines to a limited issue of laying clown 
a procedure for the removal of a 
Chairman yet in the course of the 
debate the hon. Members h'we prati-
cally covered all t e aspects ; ertaini.ng 
to silk industry. I do not propose to 
deal with aU those aspects which hu\'e 
been raised by the hon. Members es-
pecially in view of the fact +-hat very 
'Soon the House will have another opp-
ortunity of discussing it when the De-
mands for grants pertaining tf) the 
Ministry of Commerce will be ta!\:en up 
for .discussion in this House. How vver, 
since some han. Members have raised 
certain important issues, I will try to 
touch upOn a few things. Many hon. 
Members have said that the produc-
tion of silk has not come up in the 
country and it has not progressed so 
far. I may point ou that this parti-
cular statement may no ~ be complete-
ly correct. In fact, the produCition of 
silk in this country has gone up from 
900 m. tonnes In 1951 to 5041 m. tonnes 
in 1981. In 1he field of exports also 
whereas in 1951 our export, was to 
the tune of Rs. 53 lakhs, in 1980-81 
it has gone up to Rs. '53 crores. We 
'hopefully expect that our export 
figure of 1981-82 will be to the tune 
of Rs. 65 crores. 

Then, I must also inform the House 
that the investment that we have made 
for the development of seticulture in-
dustry has gone' up cmiSlderably, from 
the First Five Year Plan to the Sixth 
Five Year Plan. During the First 
Five year Plan our allocation was 
Rs 45.97 lakhs and, as the hon. Mem-
be'rs are aware for the Sixth Five 
Year Plan Our a ocation is Rs. 16'/.37 
crores. Out of this the alloC'ation 
under the 'State Plan is Rs. 136.37 
eroX'eS and under the Central pr.Jjtct 
the al1ocation is Rs. 31 crores. I am 

giving this figure so that the hon. 
Members may bear in mind that the 
development of sericulture industry or 
the Silk Industry is the primary res-
ponsibility of the States and our 
function in this industry is to see that 
the Central Government helps the 
State Governments and promote- and 
give all sorts of guidance and assist-
ance to the State Governments. I can 
'assure the House that as far as our 
Ministry is concerned, we shall not 
be found lacking in our effort to 
develop this industry. 

Now, I will touch upon a few points 
which have been raise'd by the hon. 
Members. Many hon. Members have 
raised the ques tion as to why this 
particular amendment to the AQt has 
been brought forward nOW. Mr. Daga 
has also raised this question that since 
the Board was cons ~ ituted in 1949 
under the Act of 1948, whioh was the 
necessity of bringing forward this 
Amendment a this time and not 
earlier. Sir, the fac t is that when this 
Silk Boar~ was constituted, it was 
chaired by he Minister in-charge of 
the Commerce Ministry and the first 
Chairman was Dr. Shaynma Pra"'ad 
Mukherjee an'd at one s ' age we hed 
Pandit Jawaharlal Nehru as the Chair-
man of the Central Silk Board. After 
that, this" Silk Board was chaired by 
the Textile Commissioner who is an 
official within the Ministry. I was 
only in 1968 that this practice was 
discontinued and a non-official Chair-
man was appointed aDd even now we 
are having a non-official Chairman. 
Therefore, the question of removing 
the Ohairman at tha t time did not 
,arise. 

Then, Sir, Mr. Daga has raised a 
particular point of not prescribing the 
qualifications for the Chairman. In 
this connection, I would. like to clarify 
as to why there is no prescription of 
qualifications for the Chairmanship. 
One thing I want to make clear here 
is that this is a post which is nor.-
mally a part-time job and the Chair-
man is not rec,ruited ,by the UPSC 

. or any ohher bddy. Therefore, the 
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question of prescribing the ' qualifica-
tions 'does not arise and when the 
Chairman is appointed by the Gov-
~rnment it is always borne in mind 
tha ~ the person who would be the 
Ohairman of this Board has to be a 
public man of known eminence ' and 
reputation and he has .to tbe a person 
Who should be having a background 
in silk and sericulture industry. I I am 
mentioning this point because onE: hon 
Member has said tha t whEm the Chair~ 
man is appointed the Government 
should see to it that he has got godd 
Knowledge in sericulture, interest in 
sericulture, etc. I think Mr. T. R. 
Shamanna made this point 

:16.54 hrs. 

[SHRI SOMN ATH .. CHA TTERJEE-
in the Chair) 

I do agree with the hon. Member 
'and Government will alw~.ys bear this 
in mind whenev~r it appoints a Ohair-
'man. 

Then there are some Members who 
bave raised tbe 'question about the re-
J)Tesentation of the labour member 
and a weaver in the Central Silk 
Board. 

May I draw the attention of the 
bon. Members to Section 4 sub-section , 
(j) of the Central Silk Board Act, 
which provides that eight persons 
shall be neminated by the Central 
Government, of whom one shall repre-
sent the Spun silk industry, one the 
silk throwing and twisting industry, 
one the silk weaving industry, one 

. labour and two of them shall be ex~ 
-perts in sericulture. Therefore, the 
Act already provid.es for representa-
tion of the weavers as also for the 
labour. One thing should be borne in 
mind , that sericulture and the silk 
industry is a cottage industry, it is a 
ru.ral industry. Therefore, it is tne vill-
age people, -the rural people wr..o are 
themselves engaged in this industry 
and, therefore, th~ question of having 
more labour representation or wor~ 
'kers representation in this Board does 
nat arise. It already exists. 

The han. Member, Shri Zainul 
Basher, gave some production figures 
of silk in different States and said 
that Karnat~ka is not a State which 
produces the maximum quantity of 
silk. Now, there are four varieties 0:6 
commercially known silk, they are 
categorised mainly into two' cate-
gor~es, mulberry and non-mulberry. 
Shastriji has pointed this out. We prO~ 
duce the maximum quantity of mul-
berry silk. As far as the non-mulOeiry 
silk is concerned Shri Zainul Basher's , 
contention may be correct. Out of the 
total production of 5041 metric tonnes 
of silkl during 1980-81, the production 
of mulberry silk was 4593 metrie 
tonnes, and that' of non-mulberry silk 
448 metric tonnes only. And out of 
4593 metric tonnes of mulberry silk, 
Karnataka produces 2800 metric 
tonnes. The argument of the hon. 
Member was that since Karnatt!ka 
does not -produce much of silk, it is 
not necessary to shift the headquarters 
Of the Central Silk Board to Banga- ' 
lore. Many hon. Members have said 
that the Government is going to shift 
the headquarters from Bombay to 
Bangalore. It is not a fact that the 
Government is going to shift the 
headquarters from 'Bombay to Banga-
lore, but the f~t is that it has already 
been shifted. 

Further, some han. Members have 
alleged that during the last three 
months, Silk Board has not been 
working and nobody has gone to 
Bangalore. ' This is not a fact. The 
Silk Botird has been functioning, but 
there are some employee~ who are 
still in Bombay; they have expressed 
the.ir difficulties to move and we are 
trying to sort out this problem. 

Shastriji and some othe,r hon. 
Members have mentioned about the 
problems that the weavers have at 
Varanasi. We are aware of that. The 
particular type of yarn that is re-
quired at Varanasi is not available at 
the moment but as the House is , 
aware we are importing 250 metric , , 

- tonnes of silk from China. 'Some 
quantity has already arrived, but this 
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particular yarn has not arrived We 
hope, that by the end of April or' early 
May, tbis particular consignment will 
arrive. As and when it arrives, we 
shall distribute this yarn to the Vara-
nasi weavers, and we hOPe that their 
problems can be taken care o~ to a 
certain extent. 

Hon. Members. ProI. Pal, Shri 
Sontosh Mohan Dev and a few other 
PQll. 1'4embers mentioned about Assam 
~nd north-east region and also added 
that I come from that region. I would 
like to assure the hon. Members that 

}he Gov~rn,ment of India particularly 
the Prime Minister herself is PeYing 
special attention to the development 
of the north-east region. 

17 hrs. 

~ far as the c<>mmerce Minjstry 
is concerned, I can assure 
the Hon. Members that in the matter 
of silk, handlooms or handicraft or 
plantations we shall do our best for 
their develoPIPent in the North-Eas-
tern region so that they dO not lag 
behind. In fact, ~ast yeax, 1981-82, We 
have taken a number of steps in res-
pect 0:6 the silk industry. I think it is 
a long thing. I don't think I will have 
much time to reaa out to show what 
'has been done. I think I will inform 
Shri Dev privately. I will submit to 
him all the infonnation he wants. I 
don't want to take time of the House. 
Otherwise I can read it out. There ' is 
no problem. 

As far as this particular nmendment 
is concerned as I have said at the 
very beginning when I was - moving 
the Bill for · consideration, it is a 
small amendment, a minor amend-
ment to correct the lacuna in the 
existing Act, as it does no prescribe 
a procedure in the situation when we 
have to remove the Chairman. It 
simply gives the procedure. Therefore, 
1 would request all the hon. Mem-
bers, in view of the support that 
they have extended, to withdraw 
their amendments and pass this 
!Amendn lent. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st March 1982." • (5) 

The motion was negatiVled. 

MR. DEPUTY-SPEAKER: I shall 
now put the Motion for consideration 
to the vote of the Hous~. 

The question is: " l, II 

"That the Bill further to amend 
the Central Silk Board Act, 1948 be 

taken into consideration," .J .. 

The Motion was adopted, 

MR. DEPUTY -SPEAKER: Now, the 
House will take up Clause-by-clause 
consideration of the Bill. 

Clause 2- (Am,endment of seq;ion 4) 

MR, DEPUTY-SPEAKER: We take 
up Clause 2. There are some amend-
ments. 

SHRI T. R SHAMANNA (Banga-
lore South): . Sir, t -beg to -move: 

Paie 1,-

C1,ft.r line 16, insert.-

"Provided that the Chairman is 
given reasons for his removal" 
(3) 

Page 2, -
after lin~ 5 insert-

"Provided that the~- same Chair-
man may be appointed for :1 se-
cond term if his work as Chair-
man is satisfactory." (4) 

SHRI SUDHIR KUMAR GIRl 
(Contai): I beg to move: 

Page 1 line 16,-, 
• 

after "months" insert-
and" the opportunity to defend 

himself against the charges on 
the basis of which such termina-
tiOn is made;" (8) 
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SHRI RAMAVATAR SHASTRI: I 
beg to move· 

Page '1,-

after line 12, insert-
"(5A) No perSOn shall De cho-

sen second time as a Mem1?er o~ 
the Board". 

"(5B) One member shall be 
elected by the members oij the 
labour unions in the silk indus-
try" (10) 

Page 1, line 15,-

after "him" insert-

"reasons and" (11) 

Page 1, line 16,,-

for "three" substitute '"l{wo" (12,) 
Page 1,-

after line 16 inse7·t-, 
"Provided that the reason for 

the removal of the Chairman 
shall be intimated to, him in writ-
ing and shall not be other than a 
technical or professional one." 
(13) 

Page 2, line 2,-

for "three" suostit'l1\;e C'two[ (14) 
Page 2,-

ajtet' line 5, insert-

"Provided that the' Chairman 
may be appointed for a second 
'term 1£ his work as Chairman is 
found to be satisfactory and 
deemed necessary for the deve-
lopment of the activities of the 
Board but no person shall be 
appointed as Chairman for more 
than two terms." (15) 

s:.ft ~1¥wS!d l( ~~: ;f--;? ~Wc: 

~ 10W-~'bmJ~~~,1Z~ 
"( I ~qfORi ~~emr~~, ~ 
~~f:Sfi"' c ~ ~ r: 

5 (t§f) ~ ~ ~ \RIT1r ;f-
>sift; c;; ~ cfi ~ FYl i:4ffi4 d ~ I 

an.fr ~ ~.r ~ fcl; ~ arre- Cfi1 
ClICff~ ( ~ ~ 'JI ~ ,, <l ~ ~Cl"f;rfer GIlT 
1r W ~ I ~ err +rr.f f\;nrr , 
~fco.r ~ mRrtr CfiR ~ ? ~ 
~~ ~~4T ~ff~ ~~ 
~aT I ~~ f;r~ \3'ij' :am 1f- 0Ji"(lf 

~ c;m;f ~'JI~ " < ro Cf{ ~ oqlf&l( am: ~ lhr ~i(' G~~' C ~ I ~ ~ ~ 
\3'm: ~ ~q- ~ 1fT ~ (ff 'cl ~ m qi 
arrOO'Cfim~mr~ I ~~~ 
m-r ~ I ~(if!;"n:f ~rcFfT ~~~ ~ 
lIT roOf ( \ill ~ ~ ~ ~ annr 
cti"Uf ,~~ ~"U1f ~4T ~ ~ \iR-
d i F5ICfi 51 0110) afi ~ ~1l Fill Cfl' flit Of cfjf \1lfm 
cITe amfm ~ ~ '" ~~, fo.lID Oft 
f~l«f 'lQ:r ~ I ~T lJ,~'U ~~'t.R" 
(I 

SHRI SUDHIR GIRI: There is a 
confilct between the indivIdual and 
the state, ever since the inception of 
the State itself, When a very seriOUS 
conflict goes on, the State must pre-
serve the independence of the indi-
vidual. If the freedom of the indi i-
dual cannot- be preserved, he cannot 
perform his duty properly. 

How can this independence be 
secured? For those who are in ser-
vice some service conditions must be , 
prescribed, according to which they 
can perform their duty with dignity 
and independence. I have brought 
this amendment with the idea that 
the independence of the Chairman 
must not , be taken a way by the Gov-
ernment, in order to fulfil thefr own 
vested interests 

Nowadays, we fInd that political 
patronage is being bestowed' on tho e 
whom Gove.rnment blesses. And 50me 
occassions may arise when the Gov-
ernment may remove a Chairman. and 
appoint another, new Chairman in 
order to bestow some political patro-
nage on somebody. 

I do no support the view that the 
Chairman should remain there, at the 
cost of efficiency; Le. if there is an 
inefficient Chairman he must be kept 
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[Shri Sudhir GiriJ 
there. r don't support him. But I 
think nO one should be appointed to 
that post in order to give some poli-
tical patro~age. Natural justice de-
mands that when-ever a Chairman is 
bei;ng removed, he should be charged; 
and he should also be' given the 
chance to de:fiend himself against the 
charges. 

In the pmending Bill there is no 
~ I 

such provision, that the officer or .. the 
Chairman whom Governmenf'is going 
to remove, will be given any chance 
to defend ~mself. So, I have brought 
this amendment SO that whenever 
the Chairman is removed, or notice 
of termination of his services is serv-
ed on him, he will be given a chance 
to reply. 

SHRr P. A. SANGMA: As far as 
Mr. Ramavatar Shastri's point is con-
cerned, I have already answered it. 
I have nothing more to say, because 
the Act itself provides that there will 
be representation of labour. Therefore. 
I have drawn your attention to the 
,relevant provisions of the Act. Mr. 
Giri has spoken about natural justice 
and ,said that he should be given an 
opportunity. TPe mere fact that we are 
giving him three months shows that 
we are not arbitrary. On this side 
the members haVe said, why are you 
giving him three months' notice; it 
should' have been only one month ; 
and we have trtejected that amend-
ment--and We are saying that we do 
not want to be arbitrary and there-
fore, we are giving him. three months' 
time; three monthg notice is there. 
Therefore. the question of taking 
arbitrary ' action does not arise; and 
this is the stand taken by the Gov-
ernment. 

MR DEPUTY-SPEAKER· Now I 
shall 'put ail the amendme~ts moved 
by the hon. members to the vote of 
the House. 

Amendments Nos 3, 4, -B, 10, 11, 12, 14 
and 15 were put and neg:ttived. 

MR. DEPUTY-SPEAKER: The 
questio'n is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted: 

Clause 2 was added to the Bitt 

MR. DEPUTY -SPE~KER: Clause 3 
There is no amendment. ~he question 
is: 

"That Clause 3 stand part of the 
Bill." 

The motion was ~doptedl. 

Clause 3 was added to the Bill. 

Clause 1-(Short titLe and commence-
ment) 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): I beg 

to move: 

Page 1, line 4,-

for "1981" substitute "1982" (2) 

MR. DEPUTY -SPEAK-ER: The 
question is: 

Page 1, line 4,-

for "1981" substitute "1982" (~) 
Tlie m . on wasi adopted. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 1 as amended, stand , 
part of the Bill." 

The mOltion was adopted. 

Clause' 1, as amended,. was added to 
. the BiLl. .; 

Enacting Forr,nule 

SHRI SHIVRAJ V. PATIL: I beg 
to mOve: 

"For "Thirty-second" substitute"":' 
"Thirty-third" 1) 
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MR. DEPUTY-SPEAKEH: The 
q'llestion is: 

"For fiThirty-second" substitute-
"Thirty-third" (1) 

The mqtion was adopted. 

MR. DEPUTY-SPEAKER: The 
question is: 

HThut the Enacting Formula, as 
amended, stand part of tne Bill." 

The mqbion waS' adopted. 

Enacting Formula. as amended, was 
adde.d to the Bill. -

The Title was added to Fhe Bill. . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): I beg to move: 

"That the Bill as amended, be 
passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill as amended, be 
~ 

passed." 

The motion was adopted. 

17.14 hrs. 

MOTION RE CONTEMPT ' OF THE 
HOUSE 

MR. D~PUTY-SPEAKER: As the 
House is aware at about 12.35 hours , 
today, six visitors calling themselves 
Keshar Sharma, Bhagat Ram Gupta, 
Anil, Shyam Lal Garg, Mahabir 
Singh and Ravinder Pal Singh shout-
ed slogans from the Visiters' Gallery 
and t~ied to throw some leaflets on . 
the Floor of the House. The Watch 
and Ward Officer took them into cus-
today immediately and interrogated 
them The visitors have made state-
ment~ but have not expressed any 
regret for their action. 

I bring this to the notice of the 
House for such action as it may deem 
fit. 

AN. HON MEMBER· One year. . . 
(Inte1'ruptions) 

ANOTHER HON. MEMBER: Qne 
month. (lnterruP;tions) 

MR. DEPUTY-SPEAKER: Please 
please. 

Mr. P. Venkatasubbaiah. 

THE MINISTER OF STATE IN 
THE: MINISTRY OF HOME AFFAlRS 
AND DEPARTMENT OF' PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to move: 

HThis House resolves that the 
persons calling themselves Keshar 
Sharma, son of Shri 'rep Ram 
Sharma Bhagat Ram Gupta, son of 
Shri R~m Kuma~ Gupta, Anil, son 
of Shri P. C. Mittal, Shyam Lal 
Garg, son of Shri Hazari Lal, Maha· 
bir Singh, ' son of Shri Chandagi 
Ram and Ravinder Par Singh, son 
of Shri P. P. Singh, who sho .lted 
slogans af about 12.25 hours t oday 
tram tne Visitors' Gallery and 
at\empted to throw some leaflets 
from there on the floor of the HousE!' 
and whom the Watch and Ward 
Officer took into custody imme-
diately, have .committed a grave 
offence and are guilty of ' the con-
tempt ' of this Hou~p. 

This House further resolves that 
the said Weshar Sharma, Bhagat 
Ram Gupta, Anil, Shyam Lal Gari:> 
Mahabir Singh and Ravinder Pal 
Singh be sentenced to ' simple im-
prisonment till 6 P . M. on Wednes-
day, the 24th March, 1982, for the 
aforesaid c-ontempt ot the house 
and sent tc Central Jail, Tihar. New 
Delhi. 

(Interruptions) 

SOME HON. MEMBERS: 
no. (tnterruptions) 

No, no, 

! 

SHRI JAGDISH TYTLER CDe]le 
Sadar): . Mr. Deputy-Speaker, Sir 


